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The 11th January 1964

e T — - . e . .
g %JL.58763/5.—The following Act of the Assam Legislative Assembiyp
‘which received the assent of the Governor, is hereby published for general
information.

(Received the assent of the Governor on the 9th Jansary 1964)
ASSAM ACT No.I OF 1564

THE. ASSAM AMUSEMENTS AND BETTING TAX
(AMENDMENT) ACT, 1963,

(As passed by the Assembly)

[Published in the Assam Gazeite Extraordinary, dated the 13th January,
1964].

An
Act

further to amend the Assam Amusements and Betting Tax
Act, 1939,

Preamble, WHEREASs it i8 expedient {urther to amend the Assam. Assam Aci
Amusements and Betting Tax Act, 1939, herein. VI of 1932
after called the principal Act, in the manner herein-
after appearing ;
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It is hereby enacted in the Fourteenth year of e P
thie Republic of India as follows:—

S 1itle 1.
;:&Gﬂ C(‘)“Yn“ 1.(1) This Act may be called the Assam Amuse-
tnencement, ments and Betting ‘Tax (Amendment) Act, 1963.

(2) It shall come into force at once.

g*‘g;’?ffné 2. Afer sub-section (2) of Section 8 of the princi-
O oot ot pal Act, the following shall be inserted as sub-
VI of 1939, section (3), namely:—
¢(3) Notwithstanding anything contained in the Act,
the State Government may, by general or special
order and subject to such conditions as may be
gpecified in the order, exempt any class of
persons from the liability to the entertainment
tax under this Act for admission to any enter-
tainment or class of entertainments.’’

Md. SAADULLAH,
Under-Secy. to the Govt, of Assam, Law Deptt,




